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II. (a) Annual Report and Accounts of the Rashtriya Sanskrit Sansthan, 
New Delhi for the year 2005-2006, together with the Auditor's Report 
on the Accounts. 

(b) Review by Government on the working of the above Sansthan. 

(c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

[Placed in Library. See No. L.T. 5932/07] 

III. (a) Annual Report and Accounts of the Indian Council of Historical 
Research (ICHR), New Delhi, for the year 2005-2006, together with 
the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Council. 

[Placed in Library. See No. L.T. 5860/07] 

IV. (a) Annual Report and Accounts of the Board of Apprenticeship�
Training (BOAT), Southern Region, Chennai, for the year 2005-2006, 
together with the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Board. 

(c) Statement giving reasons for the delay in. laying the papers 
mentioned at (a) above. [Placed in Library, See No. L.T. 5859/07] 

[MR. DEPUTY CHAIRMAN in the Chair] 

MATTERS RAISED WITH PERMISSION—(Contd.) 

Re. Pension for Freedom Fighters; of Telangana Armed Struggle 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, I thank 
you for permitting me to raise an issue pertaining to freedom fighters from Andhra 
Pradesh who are staging a dharna in Delhi. Even after 60 years of 
Independence, freedom fighters are forced to stage a dharna in Delhi for 
recognition and respect. It is pity that the Government at Delhi is not at all 
attending to their grievances. On the direction given by the hon. Chairman, the 
hon. Home Minister convened a meeting about six months ago and, in that meeting 
-we, Members from Lok Sabha and Rajya Sabha, were all present - it was resolved 
and the hon. Home Minister assured us 
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were all present- it was resolved and the hon. Home Minister assured us that he 
would revive the Committee constituted earlier called the Rajeshwar Rao 
Committee. But, nothing has happened since then. Sir, the freedom fighters, 
again, are forced to come to Delhi and agitate before Parliament. Hence, I request 
the Government of India - many people have also died during this struggle - to 
consider their grievance immediately. Sir, at the age of 80 we are forcing them to 
come to Delhi and stage a dharna! Sir, it is by virtue of their struggle and by virtue 
of their sacrifice we are here, in Parliament. And, today, we are going to 
appreciate our scientists for launching INSAT-IVB. But, it is by virtue of their 
struggle and sacrifice, we have become free. But, we are not in a position to 
recognize and respect them. Is it justified? We are raising this issue in every 
Session. Many people, while coming to Delhi, or, even after reaching Delhi, died. 
This is very unfortunate and uncalled for attitude of the Government. So, I request 
that the Government should come to the rescue of these people and it should 
respond positively. It is high-time, as we are celebrating 150 years of our Freedom 
Struggle and 60 years of Independence, to redress their grievances 
immediately. 

MR. DEPUTY CHAIRMAN: Okay. You have brought this to the notice of the 
Government. 

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, even at this age, they are 
forced to come to Delhi. The Government should respond to this. Thank you. 

MR. DEPUTY CHAIRMAN: There are two more people. 

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, we are all part of that 
struggle. Mr. Madhu, Mr. Sitaram, we are all part of their struggle. 

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, the UPA Government 
promised pension for freedom fighters who fought for freedom under 
Telangana Arms Struggle. It is being delayed because of some bureaucratic 
procedure. In the meanwhile, many Members of Parliament from all parties - Lok 
Sabha and Rajya Sabha - represented to the hon. Home Minister about the 
issue. The hon. Home Minister promised us that he would find some way out for 
this bureaucratic delay. He promised and a meeting was convened. In that meeting, 
the Home Minister assured us for constituting a Screening Committee which was 
announced earlier. The Committee 
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was to look into the matter and see that all freedom fighters were given 
pension in due course of time. But, even after six months, it has not been 
implemented. Two years are over. Many freedom fighters died. Only a few 
remain. Many of them are at the age of 80 years. They are all here, on 
Parliament street, and are demonstrating today. We request the hon. 
Minister since the Home Minister is not here, to consider this, as this 
subject comes under his Ministry favourably and immediately. The Home 
Minister has to give some assurance to this House to see that the pension 
is provided to them. We had also represented to the Prime Minister, but in 
spite of our repeated representation ............(Interruptions).,.. 

MR. DEPUTY CHAIRMAN: Okay, that's right. 

SHRI SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir, I am 
rising only because of the fact that, as a generation born after independence, I 
am absolutely ashamed that people who fought for our country's independence 
and freedom are today staging a dharna outside the Parliament. This is 
shameful to the entire country and to the entire generation. Here the question is 
not that of monetary gains, which they will gain as a freedom fighter, but it is a 
question of the recognition of the role that they played for our country's freedom. It 
is unfortunate, whether it is because of the monetary situation, some 
bureaucratic hurdles are coming. I would even suggest that don't even give them 
monetary benefit, but recognize the fact that they contributed to our freedom 
struggle. Why is the Government dragging its feet on that? We had met the hon. 
Prime Minister; the delegation had met the hon. Home Minister; they met the 
Prime Minister and the Home Minister together in one meeting. But two-and-a-
half years have passed, when this assurance was given. I think, we will go down 
in history, this Government will go down in history as an ungrateful Government 
which does not even recognise the role played by people for our country's 
freedom, and we should not have this sort of a situation in this country. So, I 
urge upon the Government to immediately respond and correct the situation. 
�
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Total number of applications received             - 6,26,949 

No. of applications rejected -4,56,978 

No. of pensions sanctioned - 1,69,961 
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SHRI RAVULA CHANDRA SEKAR REDDY: Sir, one should rise above 
politics, at least, in such cases. We are playing politics even with the freedom 
fighters also.... (Interruptions)... 
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, you should not allow 
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†[ ] Transliteration of Urdu Script. 
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MR. DEPUTY CHAIRMAN: Let it be done in a time bound manner. 
�
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MR. DEPUTY CHAIRMAN: Now, we shall take up Special Mentions. They have to be 
laid on the Table. Dr. Gyan Prakash Pilania. ����z������ ����� 
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DR. GYAN PRAKASH PILANIA(Rajasthan): Sir, I will just read out the caption. 

��� # ; �� �*< *� ��	���ef �!� G�-���	�
� ���E ����kE ������Z�:�	�7 -��:��^  
� + 
���
����1��
�^����#� ���������	�� 

DR. GYAN PRAKASH PILANIA: Sir, this is not the right way. 
�
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SHRI A. VIJAYA RAGHAVAN (Kerala): Sir, the Government is not giving proper 
reply. That was not the convention, ...(Interruptions)... 
�
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DR. GYAN PRAKASH PILANIA: Sir, the subject of my Special Mention is, the 
need for empowerment of women. It is a very important issue, and this should 
have been read out. But, as you desire, I lay on the Table of the House my Special 
Mention regarding need for empowerment of women. 

But, it should have been read over. 

MR. DEPUTY CHAIRMAN: It would be taken on record. It would be sent to 
the Government and you would get the reply. 

DR. GYAN PRAKASH PILANIA: The point is that other hon. Members would 
like to associate with it. They can't associate without knowing the subject. 

SHRI A. VIJAYARAGHAVAN: Sir, they are not even sending a proper reply. 

SHRIMATI BRINDA KARAT (West Bengal): We are not able to hear it  -������
�
r�-.��	���< �	 
�	���7 -
�	��-(����< �	 
�	�� 
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MR. DEPUTY CHAIRMAN: This would be brought to the notice of the 
Government, ����
����� ����� 

SPECIAL MENTIONS 

Demand For Empowerment of Women 

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, at a time when a political 
consensus continues to elude a Bill to reserve 33 per cent seats for women in 
Parliament, UNICEF's State of the World's Children Report, 2007, released on 
12th December, 2006, heaps praise on women representatives in India's villages. 
The report says that reservation for Women in Panchayats has helped bring all-round 
development to villages. It refers to a study of 165 villages in West Bengal which 
showed that with the participation of women in village councils, investment in 
drinking water doubled, Government health workers started visiting more frequently, 
more girl children started going to school and roads improved. 

Anther survey, of 100 villages in Rajasthan, found that those with women 
Pradhans got more children immunised, sent more girl children to school and had 
better health facilities for women. The report makes a passionate plea to empower 
and trust women, they make better representatives of the people than men. 
They meet development goals and pay special attention to children. 

The reports also make a strong case for more women in Parliament. It gives 
examples of countries like Argentina, where welfare improved as more women 
became legislators. The report says that India's Parliament had only 8.3 per cent 
women in 2004. In comparison, Parkistan's Parliament had 21.3 per cent and 
Bangladesh had 14.8 per cent. 

In the light of UNICEF Report, I would make a submission to the hon. 
Prime Minister that when women have not failed in Panchayats, why should they 
lag behind in Parliament. 

Demand for Reclamation of Surface Water Bodies in 
Karnataka 

SHRI B.K. HARIPRASAD (Karnataka): Sir, as admitted by the Ministry of 
Water Resources, Government of India, 97 per cent of the State of 
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